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5. Considering the past record pertaining to C.P. No. 1U2016, there was

a serious allegation and counter allegation about the mis-

appropriation and removal of assets/stock of the Company, Since

both the sides have placed on record the evidence of removal of

stock of the Company, therefore, to safe guard the interest of both

the sides, they were directed to deposit the respective amounts as

directed by Order dated 06.02.2017 in C.P. No. 11/2016.

6. At present Petitioner in C.P. 3212077 has raised a serious

apprehension that the other side has again made an attempt of

removal of stock of the Company and prayed that immediate restraint

Order may be passed.

7. Considering the seriousness of the allegations and the background of

the case, especially in a situation when the other side has still not

complied with the Order to deposit Rs. 10 Lakhs as directed, he is

restrained from entering into the premises of R-1 Company.

8. This Order shall also be communicated to the nearest Police Station

to maintain peace as also law and order. Any untoward incident

should not happen at R-1 Company premises. The Police Officer, if

deem fit, can put a seal on the gate of the Factory Fremises so that

the removal of stock of the Company shall be protected.

9. The Petitioner of C.P. No. 3212017 is directed to serve Copy of this

Order to the other side and to communicate to the concerned Police

Authoritles.

10. This C.P. No.3212077 shall now be clubbed and heard along with

C.P. No. 1U2016. Adjourned lo 17,O3.2O17. The directions given

above shall continue until further Orders.

Shri M.K. Shrawat
Member (ludicial)

Dated:14.03.2017
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